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State owned tubcwells. The State Govern­
ments arc, however, givina financial 
assistance by way of loans under the Grow 
More Food Programme for privately owned 
tubcwclla, proposed to be connected with 
electric power, 

(b) No. 
'{c) Does not arise. 

PuNDSer Amealtlea 

•1429- Sbrl Ramacballd.ra Reddb 
Wffi the Minister /)f Rallwaya be plcued to 
atatc: 

(a) whether independent arrangements 
for water supply _have been made by the 
Railways at Chiluvur Railway Station 
(Southern Railway); and 

.(b) if so, when and at what coat? 
The Deputy M.bllater of Rallwa� 

and Tranaport (Sbrl Alqeaan)1 (a) 
and (b). The proposals for independent 
arrangements for water aupJ?lY at the 
station arc under examinauon of the 
Railway. 

Boaua for Tea Labour 

•1430. Sbrl IC. P, Trlpathl1 Will the 
Minister of Labour be pleased to 
state : 

(a) whether the Bonus agreement 
!or Labour between the Tea Labour 
'Industry for the North India concluded 
in January, 1956 stipulates that the 
.Second instalment of bonus for 1954 
should be paid in National Savings 
Certificates; 

(b) whether there are proposals under 
con�ideration to modify it to enable 
payment into the provident Fund of the 
recipienu instead of purchasing National 
Savmg� Certificates; and 

(c) if so, whether any decision has 
been taken ? 

The Deputy MIDltter of Labour 
(Shri Abld All): (a) Yes. 

(b) A suaestion to thia effect has 
.been received. 

(c) No. 

Kotl Project Authority 

•14,1. Sbrl L, N. Mithra I Will 
•the Minister of Rallwaya be pleased to 
·refer rn the reply given to Starred Ques­
•tion No. 1594 on 20th April, 1956 and 
:atatc: 

(a) whether it is a fact that waaona 
�upplicd to the Kosi Project for transport 
,of cement, coal md steel were inadequate 
Jts compared to their needs; 
.f40 L.S.D.-2 

(b) i.f 10, the reasons therefor; 
(c) the number of waaona drmandcd 

and supplied; and 
(d) whether the Kosi Project gcta 

same treatment in matter of priorit) 
for . wagons as the other river valley 
proJccts ? 

The Deputy Mia.later of Rallwaya 
and Tramport (Sbrl Alqeua)1 (a) 
No. 

(b) Docs not ariac. 
(c) A statement la laid on the Table 

of the House. [S,e Appchdix VIII ,  
anncxurc No. 36). 

(d) There is no special priority for other 
river valley projects except pr08!8Jnmcd 
movements aponaorcd by State Govern­
ments or the Union Government and 
accepted by Railways. Koai Project, 
however, enjoys a special priority under 
Item 'C' of the Preferential Traffic 
Schedule. 

Railway Wlrelea Operaton 

•1432. Sb.rl Rashublr Sabah Wiil 
the Minister of Rallwa)'I be pleased 
to refer to the reply given to unstarrcd 
Question No. 1843 on 7th May, 19�6 
and state whether the combined seniority 
liat of the wireless operators of the Nor­
thern Railway hae since been finalised ? 

The Deputy Mlnhter of Rallwaye 
and Trauport (Sbri Alaseaaa): it will 
be finalised by 30-9-1956, 
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